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 for  the  mover  of  a  motion  himself  on  his
 own  suo  motu  to  seek  adjournment  of
 that  discussion.  It  has  happened  many
 times  that  when  we  discuss  a  Bill,  when
 the  Government  is  convinced  that  they
 should  not  proceed  with  that  Bill,  they
 come  forward  and  naturally  we  give  due
 regard  and  respect  to  that.  Secondly,
 Mr.  Panda  has  written  to  me:

 “In  view  of  this  situation  and  also
 in  view  of  the  coming  debate  on  the
 international  situation  next  week,  about
 which  notice  has  been  given,  I  do  not
 wish  to  continue  the  discussion  on  my
 resolution  at  this  stage  and  ask  for  leave
 to  withdraw  it.”

 SHRI  ATAL  BIHARI  VAJPAYEE:  Do
 you  agree  this  is  something  unusual?

 MR.  DEPUTY-SPEAKER:  Of  course,
 it  is  unusual.  But  it  is  not  a  new  thing.
 Government  has  also  done  it.  It  can
 be  anticipated  that  this  question  will  come
 up  during  the  discussion  on  the  inter-
 national  situation  next  week.  So,  we  shall
 be  saving  the  time  of  the  House,  That  is
 why  I  have  accepted  it.  Now  I  will  put
 it  to  the  House.

 The  question  is:

 “That  the  debate  on
 be  adjourned’.

 the  Resolution

 The  motion  was  adopted
 SHRI  SHYAMNANDAN  MISHRA:  So,

 let  us  know  that  it  is  being  withdrawn.
 It  is  in  cold  print  before  you.

 MR.  DEPUTY-SPEAKER:  He  wrote
 to  me  like  that  but  later  on  in  the  course
 of  his  speech  he  sought  my  permission  to
 move  a  motion  for  adjourning  the  dis-
 cussion  and  I  have  accepted  that.  There-
 fore  the  debate  has  been  adjourned.
 Whatever  be  the  effect  of  this  decision,
 the  rules  would  take  care  of  this,

 SHRI  ATAL  BIHARI  VAJPAYEE:  I
 am  glad  you  have  said  it.  I  have  secured
 the  first  place  in  the  ballot.  He  cannot
 revive  this  discussion.  This  discussion
 cannot  be  received.
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 RESOLUTION  RE:  FREIGHT  EQUALI-
 SATION  AND  CASH  INCENTIVES

 FOR  CERTAIN  COMMODITIES

 SHRI  B.
 (Cooch-Behar):

 K,  DASCHOWDHURY
 Sir,  I  beg  to  move:

 “This  House  is  of  the  opinion  that
 for  balanced  development  and  growth
 in  all  regions  of  the  country,  incen-
 tives  like  ‘Freight  Equalisation’  be
 equally  applied  on  cotton,  oilseeds  and
 jute  as  in  the  case  of  steel  and  cement;
 and  cash  subsidies  be  given  for  major

 foreign  exchange  earners  viz.,  jute  and
 tea,  in  similar  manner  as  is  done  in
 large  number  of  other  exportable  com-
 modities.”

 Sir,  with  a  very  heavy  heart,  I  had  to
 move  this  resolution  and  at  the  outset,  I
 have  to  request  the  House  to  accept  this
 resolution.  Since  independence  we  have
 been  demanding  several  measures  for  an
 over-all  development  of  the  country.
 But,  despite  many  attempts  and  many
 plans,  what  do  we  see?  We  see  that  a
 number  of  regions  and  a  number  of  areas
 in  the  country  have  still  remained  un-
 developed  and  are  called  backward.
 Over  and  above  this,  since  independence
 we  have  seen  that  in  certain  areag  of
 the  country  development  has  taken  place
 at  a  much  faster  rate  than  in  other  areas.
 The  reasons  for  this  phenomenon  must  be
 found  out.  It  is  definitely  not  enough  to
 say  that  it  is  due  to  labour  unrest  or  law
 and  order  problem.  I  know  there  js  a
 large  section  of  people  who  think  it  is
 fashionable  to  refer  to  this  labour  trouble
 and  labour  unrest  in  certain  parts  of  the
 country,  particularly  in  the  eastern  re-
 gion,  and  give  this  as  the  reason  for
 entrepreneurs  not  volunteering  for  in-
 dustrial  develompent,  as  compared  with
 the  western  and  southern  region.  The
 actual  underlying  reasons  have  to  be
 probed  into  and  eradicated  by  the  Gov-
 ernment  of  India.

 My  Resolution  is  in  two  parts)  I  am
 sure  I  will  prove  to  the  satisfaction  of  the
 House,  and  also  to  the  satisfaction  of  you,
 Sir,  that  it  is  really  the  policies  pursued
 and  the  fiscal  measures  that  have  been
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 adopicd  from  time  to  time  by  the  Cen-
 tral  Government,  that  are  really  respon-
 sible  for  retarding  the  balanced  develop-
 ment  and  growth  of  all  regions  in  the
 country.

 to  quote
 It  is

 To  begin  with,  I  would  like
 from  the  Economic  Survey  ‘1971-72.
 stated  on  page  32:

 “The  issues  holding  up  progress  in
 the  eastern  States  encompasses  much
 more  ta.a  th.  Ielostrial  urset  un!  law
 and  order.  Industrial  investment,  the
 pricing  policies  pursued  in  the  past
 by  the  Government  would  also  need  to
 be  reviewed.  There  is  evidence  of
 serious  neglect  of  normal  replacement,
 lack  of  modernisation  and  questionable
 financial  management  of  wide  areas  of
 industry.  The  practices  which  contri-
 buted  to  least  development  in  the  past
 need  to  be  underlined  so  that  corrective
 Steps  may  be  taken.  The  hypothesis
 that  industrial  unrest  and  some  other
 disturbances  in  the  eastern  region  are
 as  much  a  cause  as  a  symptom  of  a
 crisis  which  has  been  developing  over
 the  vears  perhaps  deserves  to  be  studied
 with  great  care.”

 This  observation  is  very  clear,  It  is  not
 only  a  question  of  industrial  unrest  and
 labour  unrest  in  the  eastern  region;  the
 reason  is  something  else  far  more  grave
 than  what  you  acknowledge.  The  ques-
 tion  of  financial  institutions,  the  question
 of  financing  plan  programmes,  the  ques-
 tion  of  giving  licences,  the  modernisation
 of  the  old  industries,  all  these  things  have
 to  be  seriously  reviewed  along  with  the
 fiscal  measures,  .  a

 We  have  seen  that  since  these  important
 fiscal  measures  have  been  taken  in  the
 year  956,  in  the  absence  of  freight  equa-
 lisation,  as  clearly  stated  in  the  Resolu-
 tion  itself,  the  pace  of  industrial  deve-
 lopment  in  the  country  has  started  tilting,
 in  material  terms,  in  favour  of  the  West-
 ern  and  Southern  region.

 हल  one  takes  the  trouble  of  going
 through  the  industrial  development  of  all
 the  States  in  the  country  since  1947,  sinte
 the  date  of  independence,  one  will  fird
 that  up  to  the  period  of  956  the  indus-
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 trial  development  was  more  or  less
 balanced  in  all  the  States  and  all  the
 States  were  progressing  somewhat  equally.
 But,  after  that,  the  north,  north  eastern
 and  eastern  regions  of  the  country  start-
 ed  trailing  behind,  far  behind,  in  com-
 parison  with  the  western  and  southern
 regions.  What  are  the  reasons?

 I  have  gone  through  some  of  the  ear-
 lier  debates  of  this  august  House  from
 956  onwards.  On  the  30th  April  956
 in  the  course  of  a  Half  an  Hour  Dis-
 cussion  the  then  Minister  of  Iron  and
 Steel  and  Commerce,  Shri  T.  T.  Krishna-
 machari  said  that  the  question  of  location
 of  cement  plants  depends  on  the  avail-
 ability  of  its  ingredients,  raw  materials
 like  limestone,  and  the  development  of
 the  industry  depends  largely  on  its  loca-
 tional  advantage.

 In  all  the  countries  of  the  world,  the  in-
 dustrial  development  that  takes  place  and
 that  has  been  taking  place  depends  main-
 ly  on  certain  basic  conditions  such  as,
 Jocational  advantages,  communication
 facilities,  port  facilities,  management,
 planning  and  others,  But  nowhere,
 wherever  the  planned  development  has
 taken  place,  has  the  principle  of  ‘Freight
 Equalisation’  taken  place  for  the
 balanced  development  of  regions.  The
 wealth  has  been  taken  out  from  certain
 areas  to  other  areas.  Though  physically
 the  wealth  from  north  and  north-eastern
 regions  has  not  been  taken  out  to  other
 regions  of  the  country,  in  a  very  invisible
 manner,  actually,  the  wealth  has  been
 drained  out,

 As  I  was  speaking,  in  the  year  956
 while  arguing  the  point,  the  then  Minister
 of  Iron  and  Steel  and  Commerce,  Mr.
 T.  T.  Krishnamachari,  pleaded  that  loca-
 tional  advantages  and  other  local  advant-
 ages  were  the  factors  to  be  considered  for
 the  erection  of  steel  plant.  On  30th  April,
 1956,  he  assured  the  House  that  the  Gov-
 ernment  was  considering  this  aspect  and
 that  certain  new  measure  would  be  taken.

 On  l!th  June,  1956,  the  Government
 took  that  measure.  What  was  that
 theasure?  The  ‘Freight  Equalisation’  for
 iron  and  steel.  What  is  this  ‘Freight
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 Equalisation’?  Considering  that  iron  and
 steel  are  the  basic  materials  for  the  deve-
 lopment  of  the  country,  for  the  develop-
 ment  of  the  industry,  only  the  areas  where
 the  iron  and  steel  is‘  available  in  plenty
 will  get  the  benefit  of  taking  basic  raw
 materials  at  a  very  cheaper  rate  and  in-
 dustries  will  be  developed  in  those  places.
 So,  iron  and  steel  being  the  essential  raw
 material  for  industrial  development  of  the
 country,  that  should  be  taken  at  the  same
 rate,  at  the  equal  rate,  throughout  the
 length  and  breadth  of  the  country.

 I  would  like  to  quote  here  the  ‘Back-
 ground  Note’  that  was  supplied  at  that
 time  by  the  Ministry  of  Iron  and  Steel.
 The  then  Minister,  Mr,  T.  T.  Krishna-
 machari,  in  the  ‘Background  Note’  said:

 “To  secure  a  balanced  development
 of  industries  in  different  regions  of
 the  country,  it  was  considered  that  an
 all-India  price  for  iron  and  steel  would
 be  desirable.”

 That  was  his  argument.  [I  have  no  doubt
 abou,  the  intelligence  and  ingenuity  of  the
 then  Minister,  Mr.  T.  T.  Krishnamachari.
 But  I  must  say  one  thing  that  he  consider-
 ed  only  one  aspect  of  the  matter,  namely,
 that  it  is  the  wealth  that  should  be  taken
 out  from  this  particular  region  where  iron
 and  steel  is  found  in  plenty,  Unfortunate-
 ly,  he  did  not  give  equal  consideration
 to  the  fact  that  in  the  eastern  region  all
 raw  materials  are  not  available.  As  a
 matter  of  fact  many  of  the  raw  materials
 required  for  industrial  development  in
 the  eastern  region  have  to  be  imported
 and  taken  from  the  western  or  the  south-
 ern  or  some  other  region.  He  had  _  not
 considered  that  for  a  balanced  develop-
 ment  of  all  parts  of  the  country,  of  all
 the  regions  of  the  country,  other  raw
 materials  must  be  taken  into  account  on
 an  equal  footing,  and  that  the  ‘Freight
 Equalisation’  for  all  such  commodities
 should  have  been  done.

 As  a  result  of  that  what  has  happened?
 Since  then,  we  have  seen  that  industrial
 development  has  taken  place  in  certain
 regions  of  the  country,  particularly,  in  the
 western  region,  at  a  much  faster  rate  than

 DECEMBER  7,  973  Equalisation  etc.
 for  Certain  Commodities

 256

 in  the  eastern  region  and  the  north-eastern
 region.  I  admit  the  fact  that  only  the
 availability  of  raw  material  is  not  enough.
 Had  it  been  so  things  would  have  been
 different.  Take  Bihar,  for  example.  Al-
 though  there  is  plenty  of  coal,  steel  and
 iron  ore  within  an  easy  reach,  Bihar  s
 not  as  industrially  developed  as  the  other
 regions.  Aanyway,  the  planning  the
 management  and  the  proper  measures
 taken  for  the  industrial  development  have
 to  go  a  long  way.
 As  a  result,  what  happens?  The  western
 regions,  far  away  from  where  the  _  steel
 plants  are  situated  have  taken  much  larger
 share  or  profit  for  industria]  development.
 Since  1956,  following  this  order  of  freight
 equalisation  system  for  iron  and  _  steel,
 cement  price  has  alco  been  equalised  to
 that  extent,  considering  that  it  is  also  onc
 of  the  important  basic  raw  materials  for
 industrial  development.  The  issue  at
 stake  is  that  while  the  prices  of  iron,  steel
 and  cement  along  with  coal  have  been
 equalised  on  the  principle  that  the  rail-
 way  freight  equalisation  has  to  be  applied
 and  all  parts  of  the  country  should  more
 or  less  get  these  commodities  at  a_  fixed
 price  irrespective  of  the  distance,  no  con-
 sideration  was  made  for  other  raw
 materials.  What  does  it  mean?  In  other
 words,  it  means  that  the  nearby  areas
 have  to  pay  more  and  the  distant  areas,
 distant  places  and  distant  consumers  have
 to  pay  less.  What  it  means  otherwise  is
 that  it  is  a  matter  where  nearby  areas  have
 to  pay  more  in  order  to  supply  at  heavily
 subsidised  rates  to  distant  consumers.  It
 means  that  a  heavy  burden  is  placed  on
 the  nearby  places  comparatively  than  on
 distant  consumers.  My  point  is  that  at  the
 cost  of  the  eastern  region,  at  the  cost  of
 the  persons  who  are  within  the  easy  reach
 of  the  basic  raw  materials  of  iron  and
 steel,  cement  and  coal,  the  Southern
 regions,  the  Western  region  and_  the
 people  of  Bombay  and  Ahmedabad  and
 other  places  are  to  be  given  this  facility.  ...

 SHRI  M.  C.  DAGA  (Pali):  That  is
 what  is  called  sacrifice,

 SHRI  B.  K.  DASCHOWDHURY:  if
 you  call  it  sacrifice,  I  do  not  mind.  We
 give  you  jute  and  tea,  we  give  you  coal
 and  cement.  That  is  a  sacrifice.  But  what
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 do  we  get  from  you?  What  do  we  get
 from  the  Government?  What  do  we  get
 from  the  Western  States?  My  hon
 friend’s  interruption  remindg  me  of  a  poem
 that  I  had  once  learnt  depicting  with  great
 pathos  the  sad  plight  of  the  negroes  in
 America.

 “We  raise  the  wheat,
 They  give  us  the  corn.
 We  bake  the  bread,
 They  give  us  the  crust.
 We  serve  the  meal,
 They  give  us  the  huss.
 We  peal  the  meat,
 They  give  us  the  skin.
 And  that  is  how,

 They  take  us  in.”

 This  is  how  they  want  us  to  make  a
 sacrifice  for  the  country’s  sake.  We  give
 them  milk  and  honey,  we  give  them  30
 per  cent  of  the  total  foreign  exchange
 earned,  only  from  jute  and  tea.  Even
 then  we  have  to  starve—the  development
 of  the  eastern  regions,  compared  to  the
 western  region,  lags  far  behind.

 SHRI  VASANT  SATHE  (Akola):  Rajas-
 than  gives  you  brain  and  the  managerial
 skill.

 SHRI  B.  K.  DASCHOWDHURY:  That
 is  why  our  people  in  the  eastern  region—
 West  Bengal,  Orissa,  Bihar  and  Assam
 and  other  small  States  are  remaining  hung-
 ry  almost  half  the  year,  The  Rajasthan
 people  goto  the  eastern  States,  Meghalava
 and  Shillong  and  everywhere  exploit  the
 poor  local  people  and  make  the  maximum
 gain.  They  simply  go  with  a  small  bundle

 of  their  clothes  and  personal  belongings
 and  they  go  back  to  their  homes  to  build
 palatial  buildings.  From  where  does  this
 ‘money  come?  From  the  toils  of  the
 People  of  the  Eastern  regions.  That  is
 another  wealth  drain.  This  is  the  aim  of
 the  Rajasthani  people.

 What  I  was  telling  was  about  the
 principle  of  freight  equalisation  of  impor-
 tant  commodities  for  the  sake  of  indus
 trial  development,  or  as  my  friend  was
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 telling,  for  the  sake  of  the  country’s
 development.  So,  the  freight  of  impor-
 tant  raw  materials  like  iron  and  coal  and
 cement  have  been  equalised  on  the  basis  of
 freight  equalisation.  But  the  freight  of
 other  things  have  not  been  equalised.  In
 the  Eastern  Region,  principally  West
 Bengal  and  the  Calcutta  belt,  there  are  a
 good  number  of  chemical  industries.  The
 Chemical  industries  depend  upon  oil  seeds,
 then  they  require  salt  in  a  large  quantity.
 Then,  the  weaving  industry  there  depends
 upon  cotton.  Now  for  oil  seeds,  salt  and
 cotton  we  have  to  pay  a  higher  freight.
 Unfortunately,  for  all  these  years,  the
 Government  has  not  considered  the
 question  of  freight  equalisation  for  these
 important  raw  materials.

 That  is  indeed  a  pathetic  situation.  As
 a  result  what  happened?  Since  this  price
 equalisation  on  iron  and  steel  has  been
 taken  over  by  the  Government  of  India,
 the  wagon  industry,  the  engineering  indus-
 try,  all  these  industries  have  started  de-
 clining  from  that  period,  that  is,  from
 1956-57  onwards.  As  a  result  thereof
 such  industries,  wagon  industries,  engine-
 ering  industries  and  industries  based  on
 iron  and  steel  have  started  developing  at
 a  faster  pace  in  other  parts  of  the  country,
 This  is  what  we  find  today.  There  was  a
 time  when  in  the  Calcutta  area  itself,  in
 West  Bengal  itself  the  wagon—building
 industry’s  capacity  was  to  the  extent  of
 sixty  or  sixtyfive  per  cent.  But  today  it
 has  come  down  to  something  like  thirty
 or  thirty-two  per  cent.  It  is  not  only  the
 question  of  labour  troubles.  According
 to  the  Economic  report  labour  problem
 is  not  the  main  issue,  there  are  other
 things  that  need  careful  study.

 What  about  coal?  This  is  what  the
 principle  of  freight  equalisation  has  led  to.
 Coal  has  become  dearer  in  Bihar  and  West
 Bengal.  Take  Jharia  in  Bihar  and  Rani-
 ganj  in  West  Bengal.  These  two  areas
 have  the  best  quality  of  coal  that  we  know.
 Based  on  the  principle  of  freight  equalisa-
 tion  the  Railway  is  transporting  coal  on
 this  basis  of  telescoping  freight  rate.  All
 the  wagons  that  are  being  despatched  from
 the  pit-head  of  the  mining  area  are  des-
 patched  to  distant  areas,not  to  nearby  areas.
 Even  the  local  people  in  Bihar  itself  are
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 not  getting  it.  They  have  to  take  the  coai
 through  the  road  transport  system  or  bul-
 lock  carts  or  something  else.

 I  have  got  the  study  report  on  economic
 development  in  Bihar  and  Punjab.  1  want
 to  quote  one  observation  from  there.  ह
 says:

 “In  the  case  of  coal,  besides  the
 freight  rate,  the  policy  of  restricting  the
 allocation  of  railway  wagons  to  points
 below  a  certain)  minimum  dist  nee
 vartually  eliminated  the  movement  of
 coal  within  Bihar  by  rail  transport.”

 Since  Bihar  does  not  have  a  good  road
 transport  system,  to  transport  coal  by
 road  remains  a  very  poor  substitute  for  the
 tail  transport.  Then  it  says:

 “Consequently  coal  became  costlie:
 and  sometimes  even  scarce  to  industries
 in  Bihar”

 Becaus:  of  freight  equalisation  on  the
 price  of  coal,  Punjab  s  getting  at
 a  much  lesser  rate  than  what  Bihar  or
 Bengal  or  nearer  areas  can  get.  Mahara-
 shtra  or  Gujrat  can  get  at  a  much  lesser
 rate,  and  probably,  Madhya  Pradesh  and
 Rejasthan  and  also  South  India  and  Tamil-
 nadu  can  get  at  a  lesser  rate  than  what
 northern  areas  like  Bihar,  Orissa,  West
 Bengal,  or  Assam  and  all  these  places  can
 get.  And  this  is  in  accordance  with  what
 the  report  says.  This  is  not  merely  my
 own  observation.  My  senior  colleague,
 Shri  Tiwariji,  will  agree  with  me.  Even
 for  the  domestic  consumption  the  coke  is
 dearer  in  Bihar  than  in  other  places.  This
 is  what  happens.  This  is  the  economy,
 that  we,  the  people  of  the  eastern  and  the
 north-eastern  regions  have  to  sacrifice  in
 favour  of  those  of  Rajasthan  and  Gujarat.

 Another  interesting  thing  is  this.  It
 shows  how  these  double  standards  have
 been  maintained  so  long.  When  the  ques-
 tion  of  price  equalisation  of  petrol  came
 up,  it  had  been  decided  to  tackle  the
 problem  on  a  different  footing,  I  quote
 from  the  Thirty-first  Report  of  the  P.U.
 Committee  of  the  Third  Lok  Sabha.  It
 says:

 “The  pricing  of  petroleum  products
 is  based  on  the  principle  of  im-
 port  parity.”
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 The  entire  country  has  been  divided  into
 8  parts  on  the  basis  of  8  ports.  They
 are:  Kandla,  Okha,  Bombay,  Goa,  Co-
 chin,  Madras,  Vizag  and  Calcutta.  The
 country  has  been  divided  into  8  economic
 supply  areas  based  on  these  ports.  The
 price  of  petrol  depends  upon  the  crude
 price  from  the  Gulf  area.

 MR.  DEPUTY-SPEAKER:  And  on  ex-
 cise  duty.

 SHRI  B.  K.  DASCHOWDHURY:  I!
 um  coming  to  that.  Several  other  causes
 are  there,  excise  duty,  f.o.b,  value,  hand-
 ling  charges  and  all  these  things.  The
 main  principle  is  the  cost  from  the  Gulf
 area  to  the  port,  excise  duty  and  other
 things.  Then,  the  entire  country  had  been
 divided.  as  I  mentioned  earlier,  into
 cight  parts,  and  those  eight  parts  have
 been  marked  as  the  port  areas  and

 the  pricing  zone.  Now,  what  happens  in
 the  price  zones?

 According  to  the  report  given  by  the
 Indian  Oil  Refineries  and  also  by  the  In-
 dian  Oil  Corporation,  according  to  their
 own  observation,  in  Calcutta,  the  price
 per  kilo-litre  of  petro!  is  Rs.  768,  where-
 as  in  Barauni  and  other  places  like  Gau-
 hati  etc,  it  is  about  Rs.  834.52.  Why  is
 that  difference  there?  The  difference  is
 because  from  the  port  area  it  has  to  be
 moved  inside.  In  the  western  region  and
 in  the  southern  region  there  are  a  num-
 ber  of  ports  whereas  in  the  north-eastern
 region  there  is  only  one  port  and  that  is
 Calcutta.  So,  a  number  of  ports  ‘are
 getting  these  facilities.  So,  they  have  de-
 cided  that  the  pricing  of  petrol  should  not
 be  on  the  basis  of  this  freight  equalisation,
 and,  therefore  no  such  equalisation  should
 be  there  in  prices,  or  these  common  pri-
 ces  or  equal  prices,  because  if  they  were
 to  be  applied,  in  their  own  words—I
 shall  quote  them  just  now—the  entire  de-
 velopment  of  industries  will  be  disturbed.
 I  am  quoting  from  the  same  report.  At
 page  37,  they  say:

 “The  Oil  Prices  Inquiry  Committee
 observed  that  the  ‘advantage  of
 freight  pool  system  is  that  it
 helps  in  removal  of  locational
 advantages  for  the  industry  and
 accelerates  industrialisation  ip
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 up-country  areas  which  are  at
 present  unattractive  economical-

 ly  on  account  of  high  cost  of
 fuel.

 The  bulk  of  the  refincd  petroleum
 products  are  at  present  consum-
 ed  in  or  around  the  port  towns.”

 This  is  because  industries  are  being  de-
 veloped  in  and  around  the  port  towns.

 The  report  further  says:
 “Industry  has  also  been  encouraged

 in  these  areas  on  account  of  the
 comparatively  lower  cost  of  fuel
 under  the  present  railway  frei-

 ght  structure.  The  creation  of
 a  freight  pool  will  necessarily
 result  in  increased  cost  of  the
 consumers  in  these  areas  and
 may  mean  considerable  hardship
 to  industries  located  there.”.

 By  the  word  ‘there’  they  mean  the  port
 areas  where  these  industries  have  प्ारध-
 dy  been  located.  It  further  says:

 “It  would  be  doing  violence  to  the
 price  levels  of  the  various  ma-
 nufactured  goods  in  the  coun-
 try  if  the  cost  of  fuel  were  to
 rise  considerably  as  a  result  of

 the  introduction  of  freight  pool,
 and  the  balance  of  convenience
 therefore  lies  in  the  mainten-
 ance  of  the  status  quo.”.

 ]  admit  that  the  Government  has  an  ap-
 parent  contradiction  here.  This  was  the
 ‘observation  of  the  Oil  Pricing  Inquiry
 Committee  in  the  year  ‘1966.  But  in
 1956,  this  very  Government  had  decided
 that  for  an  overall  and  balanced  deve-
 lopment  of  all  regions  of  the  country,
 freight  equalisation  should  be  there,  but
 in  the  case  of  oil  price  equalisation  they
 said  ‘No’.  They  had  understood  it.  If
 this  price  equalisation  had  been  accepted
 even  for  oil,  the  up-country  areas  or  in-
 land  areas  might  have  had  a  chance  to
 develop,  but  that  was  not  done  because
 that  would  have  ‘adversely  affected  the
 Port  areas  and  the  developed  areas.  This
 is  the  apparent  contradiction  in  the  Gov-
 ernment  of  India’s  policy  and  this  is  what
 they  have  been  following  for  so  long.
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 Becuuse  of  such  fiscal  measures  and
 the  mechanism  of  these  fiscal  measures,
 various  parts  of  this  country  have  not
 been  able  to  attain  an  equal  momentum  ०६
 development.  That  is  why  even  today, when  we  have  passed  through  three  plans
 already  and  we  are  towards  the  end  ot
 the  Fourth  Plan,  we  still  have  to  say
 aloud  that  there  are  many  backward  re-
 gions  in  the  country.  As  I  had  stated
 earlier,  the  reason  is  very  Clear,  namely the  wrong  policy  pursued  for  so  long  by
 Government.

 My  resolution  is  very  clear  and  very
 Particular  that  this  freight  equalisation
 Should  be  extended  to  cotton,  oil  seeds,
 salts  etc.  Speaking  about  cotton,  what
 do  we  find?  Cotton  is  grown  in  the
 western  region,  in  the  north-western  re-
 gion  or  the  nothern  region  of  Punjab  and
 Haryana  ‘and  to  a  certain  extent  in  the
 southern  region.  Gujarat  produces  30
 per  cent,  Maharashtra  produces  23  per
 cent,  Haryana  and  Punjab  2i  per  cent,
 Tamil  Nadu  8  per  cent  ang  Karnataka  8
 per  cent,  and  altogether  it  comes  to
 about  90  per  cent.  Some  quantity  is  pro-
 duced  in  some  other  small  areas  over
 here  and  there.  Out  of  this  total  pro-
 duction  of  cotton,  we  find  the  following
 picture  regarding  the  cotton  cpnsumed
 by  the  different  regions  and  the  cotton
 required  for  industries  like  spinning  mills
 and  others.  The  cotton  production  in  the
 western  region,  including  Maharashtra,
 Gujarat  and  Goa,  is  3.25  lakh  bales  and
 consumption  by  their  spinning  and  weav-
 ing  mills  and  other  units  only  2.38  lakhs
 bales,  leaving  a  of  9.36  lakh
 bales.  So  also  in  the  southern  region,  we
 find  that  their  cotton  production  is  42
 lakh  bales  and  their  consumption  is  4  odd
 lakh  bales,  In  the  northern  region  also,
 we  find  production  is  8  lakh  bales  and
 consumption  a  little  more  than  0  lakh
 bales,  leaving  a  balance  of  about  8  lakh
 bales,  that  is  about  80  per  cent.  But  in
 the  eastern  region,  including  West  Bengal,
 Orissa,  Bihar  and  Assam,  cotton  produc-
 tion  is  only  a  marginal  0.08  lakh  bales.
 But  their  requirement  is  21  lakh  bales.
 What  is  the  deficiency  in  this  region?  In
 terms  of  percentage,  it  is  97  per  cent  80
 they  have  to  take  this  from  the  western
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 region  where  cotton  is  grown  and  where
 it  is  available  and  is  surplus,  and  also
 from  Punjab  ‘and  Haryana.  But  they
 have  to  transport  this  by  railway,  a  dis-
 tance  of  500—2000  kilometres.  It  is
 very  difficult  to  transport  it  by  road  be-
 cause  road  transport  is  not  well  develop.
 ed.  High  freight  charges  make  transport
 by  railway  wagons  expensive.  Even  in
 the  observations  of  the  Railway  Ministry
 about  certain  items  that  are  being  charg-
 ed  at  ४  very  low  rated  freight  such  as
 coal  and  certain  other  items,  the  high-
 rated  items  are  cotton  and  _  oilseeds.
 Whenever  we  have  to  take  anyth'ng  from
 the  western  region,  from  the  wesiern
 ghat  region  or  even  from  the  northern
 or  north-western  region,  we  have  to  pay  i
 highly  inflated  freight  as  a  result  of  which
 the  cost  of  production  of  the  commodi-
 ties  using  cotton  is  much  more.

 Recently,  the  West  Bengal  Govern-
 ment  has  made  a  study  and  found  out
 that  it  is  nearly  3-4  per  cent  more  on
 account  of  freight  ‘alone  per  unit  cost.

 But  what  happens  in  the  reverse  pro-
 cess?  They  are  taking  coal  from  the
 north-eastern  region  and  the  eastern  re-
 gion  at  a  cheap  rate.  What  is  the  cost
 of  coal  transport  in  the  unit  cost  that
 has  been  assessed  by  industrialists  and
 experts?  It  is  hardly  one  per  cent  or  a
 little  less  of  the  total  cost.  But  in  our
 case,  even  the  freight  cost  for  the  raw
 material  is  about  3-4  per  cent  more.
 How  then  will  the  spinning  and  weaving
 mills,  handloom  factories  and  powerloom
 factories  in  our  region  be  in  a  position
 to  compete  with  such  units  in  the  west-
 ern  region?  While  you  have  accepted
 the  theory  that  in  respect  of  iron  and
 steel,  cement  and  coal  there  should  be
 the  benefit  of  freight  equalisation  avail-
 able,  at  the  same  time,  you  have  not  ac-
 cepted  the  theory  that  in  those  regfons
 where  cotton  and  oilseeds  are  not  avail-
 able  and  for  which  they  have  to  depend
 on  supplies  from  other  regions,  the  bene-
 fit  of  freight  equalisation  should  be  af-
 forded.  The  Government  of  Indfa  has
 Not  even  considered  this  matter.  This  is
 4  very  apathetic  attitude  to  take.
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 If  we  consider  the  geographical  condi-
 tions  of  this  eastern  region  we  have  a
 bigger  market  for  cotton  compared  to  the
 west  so  far  as  coarse  cloth  is  concerned.
 With  the  emergence  of  friendly  Bangla-
 desh,  where  no  cotton  is  grown,  there  will
 be  a  larger  demand  for  export
 from  the  eastern  Tegion  to
 other  parts  also.  Is  it  the  policy  of  the
 Government  of  India  to  reserve  the  deve-
 lopment  of  the  cotton  textile  industry,  the
 weaving,  handloom  and  powerloom  indus-
 try,  to  certain  localities,  that  is  mainly  to
 the  western  area  including  Gujarat  and
 Maharashtra  and  the  southern  region  so
 that  persons  employed  or  seeking  employ-
 ment  in  the  eastern  region  may  not  have
 scope  to  prosper  and  develop?  Whereas
 we  have  more  workers  per  loom.  That  is
 also  revealed  by  the  study  made  by  the
 Government  of  West  Bengal.  I  would  like
 to  quote  here.  In  Gujarat,  the  labour
 employed  even  in  three  shifts  of  a  spinn-
 ing  mill  is  5,699.  The  spindles  worked  in
 three  shifts  come  to  5,46,396.  In  West
 Bengal,  it  is  6,034.  So,  we  find  that  even
 in  respect  of  the  spindles  which  are  being
 used  in  the  machine  in  the  spinning  mills,
 the  per  capita  labour  force  employed  in
 West  Bengal  is  much  more.  We  find  here
 even  the  per  capita  spindle—it  has  been
 given—in  Gujarat  per  worker,  that  they
 are  engaged  in,  is  95.7  per  cent.  In  West
 Bengal,  it  is  76.6  per  cent,  As  a  result,
 what  happens?  If  we  start  this  industry  ii
 West  Bengal  and  other  eastern  regions,  we
 are  in  a  position  to  employ  progressively
 more  labour  than  those  who  are  being
 employed  in  Maharashtra,  Gujarat  and  all
 those  places.  This  is  another  advantage.
 Which  the  Central  Government  is  delibera-
 tely  blind  to.

 The  third  advantage  from  this  point  of
 view  is  this.  In  West  Bengal,  we  -have
 only  a  few  spinning  mills.  Almost  all  the
 spinning  mills  are  being  located  in  the
 western  region.  You  will  be  astonished  to
 know  that  though  the  eastern  region  is
 comprising  about  25.9  per  cent  of  the
 population,  and  comprising  Bihar,  West
 Bengal,  Assam  and  Orissa  and  all!  those
 places,  the  percentage  of  spinning  mills
 comes  only  to  six  per  cent  of  the  total
 number  of  spinning  millsinthe  country,
 all  the  others  are  in  different  parts,  mainly
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 in  the  western  regions  and  the
 western  ghat  ‘area.  Out  of  this  six  per  cent,
 five  per  cent  are  in  West  Bengal  and  one
 per  cent  in  Bihar,  Orissa  and  Assam.  As  a
 result,  what  happens?  Firstly,  we  are  w
 take  this  raw  cotton  at  a  very  high-rated
 price  because  of  the  railway  freight.
 Secondly,  whenever  there  is  any  scarcity  cc
 the  western  region,  if  this  industry  ts
 localised  in  one  of  these  areas,  we  find  a
 sort  of  cotton  yarn  crisis  as  we  experienc-
 ed  even  in  the  earlier  parts  of  this  year.
 The  hon.  Minister  knows  it  very  well,
 and  in  spite  of  the  various  measures  takeu
 by  them  to  relieve  the  pressure  they  could
 not  ultimately  succeed.  What  I  want  ty
 say  is,  it  is  better  for  the  country’s
 interests  that  there  should  be  an  overall
 development  of  the  spinning  industry.  Let
 the  spinning  industry  both  in  the  eastern
 region  including  the  southern  region  and
 the  Statc  of  the  hon.  Minister,  my  friend,
 the  State  of  Kerala,  be  developed.  In  thit
 case,  even  if  there  is  a  current  failure,  even
 if  there  is  labour  trouble,  and  even  if  there
 is  a  closure  of  spinning  mills  in  any  part
 of  the  country,  the  industries  in  the  other
 parts  will  have  a  chance  to  survive  or  at

 -least  they  will  go  ahead  with  their  owu
 production.  If  that  is  done  the  serious
 scarcity  of  cotton  yarn  as  we  have  ex-
 perienced  in  the  early  part  of  this  ycar—
 probably  has  not  yet  been  completely  re-
 moved;  it  is  stil]  there  in  the  market—
 could  be  done  away  with.

 But  how  can  the  spinning  mill  industries
 develop  in  the  eastern  region  unless  we
 give  some  sort  of  incentive,  unless  we
 equalise  the  freight  and  unless  we  make  it
 at  par,  competitive  equally  with  the
 western  region?  That  can  only  be  done
 when  the  freight  is  equalised  like  that  of
 the  raw  materials  like  iron,  steel,  cement
 and  coal.

 This  is  about  freight  equalisation,  I  will
 now  come  to  the  next  portion  of  my
 resolution,  that  is,  “cash  subsidies  be  given
 for  major  foreign  exchange  earners,  viz.,
 jute  and  tea,  in  similar  manner  as  is  done
 in  large  number  of  other  exportable  com-
 Modities.”  The  Government  of  India  has
 Several  measures  to  give  cash  subsidies,  and
 88  a  matter  of  fact,  in  one  of  these  papers,
 they  have  declared  that  there  are  450  and
 even  more  exportable  commodities  that  are
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 being  given  this  sort  of  cash  assistance  and
 subsidy.  I  quote:

 “Financial  support  to  the  exporter  for
 making  his  goods  competitive  in  the
 international  markets.

 “The  scheme  for  the  grant  of  cash
 assistance  against  exports  in  general  is
 a  post  devaluation  export  promotion
 measure  coming  into  effect  in  respect
 of  exports  with  effect  from  the  6th
 June,  1966.  The  objective  of  the
 scheme  is  to  compensate  exporters  for
 the  loss  incurred  because  of  uncom-
 petitive  prices  of  our  products  in  inter-
 national  markets  for  various  reasons
 such  as  lack  of  economies  of  scale,  non-
 refundable  State  and  loca!  taxes,  meu-
 tralisation  of  disadvantages  inherent  in
 the  present  stage  of  our  economy.”

 There  are  more  than  450  major  products
 on  which  this  facility  of  cash  assistance
 against  export  is  admissible.  It  is  in  their
 own  records.  There  are  certain  non-
 traditional  items  on  which  cash  assistance
 is  given.

 The  paper  also  mentions  cotton  textiles
 along  with  many  others.  We  had  discus-
 sions  about  jute  and  cotton.  But  in  the
 cotton  textiles  the  Government  of  India  is
 not  earning  a  single  pie;  rather  the  Gov-
 ernment  of  India  is  losing  heavily  in
 every  year.  They  are  giving  a  number  of
 incentives  such  as  export  entitlements,
 import  replenishment,  etc.  resulting  in  a
 net  loss  to  the  extent  of  Rs.  20  crores.
 I  have  an  article  published  in  the  Econo-
 mic  and  Political  Weekly  which  says  in  its
 last  para  that  even  in  this  year  the  Gov-
 ernment  is  considering  importing  long-
 staple  Egyptian  yarn  and  Sudanese  cotton
 costing  Rs.  250  crores....(Interruptions)
 You  can  refute  these  figures  if  you  can.
 The  article  is  by  M.  G.  Pabaskar.  In
 1971-72,  long  staple  Egyptian  and  Sudanese
 cotton  was  imported  to  the  extent  of
 Rs.  3  crores.  That  is  the  Economic
 Survey  Report.  To  what  extent  is  this
 cotton  meant  for  fine  and  superfine  cloth
 or  to  be  mixed  with  synthetic  fibre?  To
 what  extent  exports  of  textiles  manufac-
 tured  out  of  this  variety  of  cotton  yarn
 have  taken  place?  Has  the  Minister  of
 Commerce  enquired  into  these  points?  To.
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 what  extent  you  are  allowing  them  to  im-
 port  these  high  priced  raw  cotton  and  to
 what  extent  exports  have  been  made?  It
 is  hardly  ten  per  cent.  It  means  that  you
 earn  a  foreign  exchange  of  hardly  Rs.  i]
 or  42  crores  from  exports  out  of  these
 qualities  of  textiles’  Then  what  is  the
 good  of  importing  so  much?  What  is  the
 use  of  spending  so  much  foreign  exchange?
 I  shall  quote  what  Mr.  Pabaskar  has
 written:—

 “Leaving  aside  probably  the  USSR,
 India  ranks  first  in  the  world  in  the
 consumption  of  extra  long  staple  cotton.
 Even  the  most  affluent  community  in
 the  world,  United  States  consumes  no
 more  than  one  lakh  bales  of  extra  long
 staple  cotton,  Japan  absorbs  around
 two  lakh  bales  mostly  for  the  manufac-
 ture  of  textiles  for  exports.  India  how-
 ever  exports  hardly  any  fabric  manu-
 featured  from  extra  long  staple  cotton.
 In  972  the  total  Indian  yarn  production
 of  counts  60s  and  above  which  had  been
 woven  mainly  from  extra  long  staple
 cotton  amounted  to  48  million  kgs.  and
 only  Ld  million  kg.  of  this  yarn  was
 exported.”....

 It  follows  that  over  90  per  cent  of  the
 extra  long  staple  cotton  imported  into  the
 country  is  used  in  the  manufacture  of
 fabrics  consumed  domestically.  No  other
 country  in  the  world  can  boast  of  such  a
 high  consumption  of  superfine  cloth  woven
 from  extra  long  staple  cotton.  In  this
 respect,  India  the  land  of  poverty  really
 outdoes  the  most  affluent  States  like  Japan
 and  United  States  that  is  what  he  writes.

 We  need  medium  cloth  and  coarse  cloth,
 not  fine  and  superfing  cloth,  to  satisfy
 the  demands  of  our  consumers.  Instead
 we  give  so  much  allowances  and  facilities
 and  incentives  and  cash  subsidies  to  our
 textile  industrialists  and  spinning  mil
 owners.  As  a  result  they  are  earning
 crores  of  profit  out  of  this  superfine  cloth.
 The  superfine  cloth  is  also  not  exported,
 properly  as  they  ‘are  supposed  to  do.
 They  get  import  entitlement  in  view  of
 export  replenishment.  What  are  these
 people  actually  doing?  They  are  export-
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 ing  some  amount  of  goods.  Certain  in-
 centives  are  given  for  more  and  more
 exports.  One  of  the  incentives  is  that  they
 are  given  certain  import  licences.  How
 these  import  licences  are  being  sold  open-
 ly?  I  have  here  an  advertisement  from  8
 paper  which  talks  about  this.  It  says:
 advertiser  interested  in  purchasing  import
 entitlement  for  MSWG  36436!—(certain
 technical  thing  is  there).  It  openly  invit-
 ed  any  person  who  has  got  this  import
 licence  under  the  scheme  of  import  entitle-
 ment  to  sell  it  to  him.  It  also  says  in  the
 advertisement:  please  quote  the  premium
 and  other  charges  required  for  this.  This
 advertisement  appeared  on  I5th  July,  973
 in  the  ‘Times  of  India’  on  page  8.
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 The  Government  should  know  how  these
 import  entitlements  and  other  facilities
 given  to  some  persons  under  the  scheme
 are  misutilised.  They  must  know  how  the
 hard  earned  foreign  exchange  is  spent.
 He  says  openly:  I  am  ready  to  purchase
 your  import  entitlements  at  a  premium;
 please  quote  your  premium  and  otha
 charges.  For  these  import  entitlements
 sometimes  they  charge  200,  300  or  even
 400  per  cent.  This  is  how  black  money
 is  being  generated  from  year  to  year.

 Several  other  measures  have  also  been
 declared  from  time  to  time  by  the  Gov-
 ernment.  They  get  many  incentives.  Take
 for  instance,  groundnut.  We  face  the
 heavy  shortage  of  groundnut.  There  is
 acute  scarcity.  Even  in  the  export  of
 groundnut  and  groundnut  oi!  the  Govern-
 ment  of  India  is  encouraging  by  giving
 some  sort  of  incentive.  Those  who  export
 groundnut  oil  to  other  countries  also  get
 some  incentive.  They  get  an  impori
 licence  which  igs  about  60  per  cent  of  the
 export  value.  They  import  ‘Copra’  and
 ‘Palm  Oil’.  I  can  give  details  from  the
 Economic  asd  Political  Weekly.  The  im-
 port  entitlement  is  60  per  cent  of  the
 export  value.  They  export  this  and  im-
 port  copra  and  palm  oil.

 These  copra  and  palm  oils  have  been
 sold  at  a.  premium,  of  200  to  300  per  cent.
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 In  this  manner,  a  number  of  incentives
 and  cash  assistance  have  been  given  to
 these  commodities,  but  no  such  incentives
 and  cash  assistance  have  been  given  in
 the  case  of  jute  and  tea  which  are  the
 principal  foreign  exchange  earners,  Ins-
 tead,  for  export  of  jute,  hundreds  and
 thousands  of  rupees  are  being  charged  as
 export  duty.  While  on  the  one  hand  they
 are  saying  that  jute  is  losing  its  interna-
 tional  market  and  competitiveness,  in  the
 same  breath  they  are  imposting  Rs.  1,500
 as  export  duty  on  each  bale,  ie,  80  kg.
 of  jute.  That  was  earlier  in  1948-49,
 Even  at  present  it  varies  from  Rs.  600  to
 700.  Very  recently  I  understand  the
 minister  has  taken  some  measureg  in
 regard  to  carpet  backing  and  certain  re-
 laxations  in  import  duty  have  been  given.
 No  other  incentives  have  been  given  for
 the  jute  industry.  I  ask,  why  equal  incen-
 tives  should  not  be  given  for  jute  manu-
 factures,  on  the  condition  that  the  price
 of  raw  jute  must  be  increased?
 Why  7  equal  facilities  should  not
 be  given  for  the  development  of  tea  indus-
 try  in  the  eastern  region,  85  per  cent  of
 which  is  in  the  eastern  region—Bengal  and
 Assam—and  the  rest  in  the  southern  and
 other  parts  of  the  country?  Why  equal
 incentives  and  cash  assistance  should  not
 be  given  for  the  development  of  jute  and
 tea  industries  so  that  the  jute  growers  and
 tea  growers  may  have  a  better  and  fair
 price?  You  are  giving  a  fair  price  to  the
 cotton  growers.  Why  are  you  not  giving
 a  fair  price  to  the  jute  growers?

 36.00  hrs.  ;  rs

 With  these  words,  I  would  very  much
 like  to  hear  the  other  hon.  members  and
 the  minister.  I  appeal  to  the  Minister  that
 Government  should  seriously  consider  this
 measure.  Otherwise,  if  this  apathetic
 attitude  is  continued  for  long,  especially
 in  the  eatern  region,  the  people  there  vill
 have  sufficient  reasons  to  believe  that  they
 are  being  exploited  grossly  and  mercilessly.

 MR.  CHAIRMAN:  Resolution  moved:
 “This  House  is  of  the  opinion  that  for

 balanced  development  and  growth  in  all
 regions  of  the  country,  incentives  like
 ‘Freight  Equatisation’  be  equally  applied
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 on  cotton,  oilseeds  and  jute  as  in  the
 case  of  steel  and  cement;  and  cash
 subsidies  be  given  for  major  foreign
 exchange  earners  viz.,  jute  and  tea,  in
 similar  manner  as  is  done  in  large  num-
 ber  of  other  exportable  commodities.”

 SHRI  VASANT  SATHE  (Akola):  Sir,
 while  listening  to  my  friend,  Shri  Das-
 chowdhury,  I  really  felt  that  there  is  much
 to  be  said  in  favour  of  this  resolution.  I
 really  do  not  know:  what  points  Govern-
 ment  are  having  in  mind  for  persisting  in
 the  present  policy  of  not  giving  the  same
 treatment  of  freight  equalisation  and  other
 benefits  to  jute,  which  is  one  of  the  major
 products  of  the  eastern  region,  as  is  done
 in  the  case  of  other  primary  products  like
 Steel,  coal  and  other  things.  I  am  sure
 In  the  tenor  of  dogged  defence  which  the
 ministers  can  put  up  to  defend  certain
 policies  of  the  Government  and  the  bure-
 aucrats,  as  we  saw  this  morning,  both  the
 ministers  in  charge  of  this  ministry  will
 come  up  with  some  defence.
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 But,  as  far  as  national  growth,  balanced
 growth,  is  concerned  as  a  person  coming
 from  Maharashtra.  4  sce  full  justification
 for  the  case  of  balanced  growth  and  pro-
 tection  of  jute  producers,

 l  come  from  a  cotton-producing  area.
 My  region  has  been  demanding  a  fair  price
 for  cotton  for  a  long  time.  In  spite  of
 the  fact  that  in  Maharashtra  there  is  a
 monopoly  of  cotton  production,  the  cotton
 grower  is  not  getting  a  fair  price,  because
 there  is  no  price  equalisation.  You  get  a
 higher  price  for  cotton  in  the  nearby
 Andhra  Pradesh  and  Madhya  Pradesh.
 So,  the  whole  idea  of  giving  protection  to
 the  cotton  growers  gets  defeated.  What  is
 the  result?  In  spite  of  all  our  best  wishes
 for  the  cotton  grower,  in  spite  of  the  fact
 that  there  is  a  record  production  of  about
 70  lakhs  of  bales  last  year,  the  cotton
 growers  are  the  worst  sufferers  today.

 So,  we  must  have  a  well-coordinated
 textile  and  jute  policy,  because  jute  is  a
 major  foreign  exchange  earner.  Coming
 to  import,  why  are  you  so  helpless  in  the
 matter  of  stopping  or  banning  the  import
 of  Rs.  00  crores  worth  of  long  staple
 cotton?  Earlier  the  argument  was  that
 there  is  a  zap  between  our  demand  und
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 supply.  On  the  basis  of  5  yards  per
 capita,  if  we  take  into  account  our  pro-
 duction  there  is  a  gap  of  40  fakhs  biles
 of  cotton.  Therefore,  it  was  said  that  we
 are  importing  0  lakhs  bales  of  cotton.
 This  argument  was  put  forward  when  our
 Production  was  54  lakhs  bales.  Now  when
 we  are  producing  70  lakhs  bales,  will  the
 same  argument  stand?  Yet,  they  say  they
 will  import  0  lakhs  bales  of  cotton.  Now
 the  argument  is  that  they  will  export  yarn
 and  cotton  and  earn  foreign  exchange.  I
 want  to  know  how  much  foreign  exchange
 you  earned  by  export  of  yarn  and  cloth
 made  out  of  imported  long  staple  cotton.
 I  want  him  to  give  concrete  figures  he-
 cause  according  to  ‘Economic  Times’  and
 many  surveys  foreign  exchange  is  earned
 mainly  by  export  of  medium  and  coarse
 variety  of  cotton,  and  not  even  yarn.  You
 are  not  exporting  any  yarn  made  out  of
 superfine  cotton.  Therefore,  the  entire
 superfine  cloth  is  utilized  for  the  consump-
 tion  of  what  is  known  as  the  elite  class  of
 the  urban  areas.  I  do  not  want  io  use
 the  word  “socialist”?  because  it  is  not  very
 popular  these  days;  it  is  a  provacative
 word.  But  do  you  think  it  is  equital!e,
 humanitarian,  just  democratic  planning  of
 the  textile  industry?  I  hope  the  Minister
 will  not  get  up  and  say  that  he  is  dealing
 only  with  commerce  and  import  and  ex-
 port  and  not  with  industrial  development,
 which  is  dealt  with  by  somebody  eise.
 After  all,  the  Government  is  one  and
 there  is  joint  responsibility.  They  should
 think  of  the  welfare  of  the  people  of  the
 entire  country.

 Textiles  is  the  basic  necessity  of  life.
 Next  to  food  comes  clothing.  How  is
 garibi  to  be  removed?  How  is  the  pover-
 ty  to  be  removed?  At  least  if  you  young-
 men  are  progressive,  I  am  sure,  nobody
 can  ever  question  your  sincerity  and
 honesty  if  you  decide,  as  far  as  textiles
 ig  concerned,  to  see  to  it  that  cotton  that
 is  produced  in  the  country  gets  equitably
 distributed  at  a  proper  price  in  the  conn-
 try.

 What  happened  today  morning?  When
 we  asked  a  question  about  the  standard
 cloth  meant  for  the  common  people  in
 the  fair  price  shops,  we  found,  in  that
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 also  black  market  was  being  indulged  in—
 shortage  in  the  metres.  We  did  not  know
 who  the  mill-owner  was  and  what  was.
 being  done.
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 What  I  am  saying  is  that  this  is  a  patt
 of  the  national  policy.  Why  do  you  plead
 day  in  and  day  out  your  helplessness
 against  vested  interests?  |  Helplessness
 against  whom?  The  day  you  said,  “We
 cannot  immediately  stop  the  import  of
 Rs,  00  crores  worth  of  long-staple  cotton”,
 what  has  happened?  Why  can't  you  stop
 it?  We  know,  we  have  contracts  with
 Sudan  or  Egypt.  You  say,  after  all,  you
 have  to  export  something  to  them  and,
 therefore,  you  have  to  import.  This  the
 argument  given.  For  whom  is  it?  If  you
 are  really  to  get  anything  from  them,  if
 this  is  a  part  of  the  contract,  [  want  to
 pin  you  down  on  this  and  ask:  Why  don't
 you  sell  this  cotton  directly  to  other  coun-
 tries?  You  have  a  contract  with  Sudan.
 All  right.  You  get  it  and  sell  it  directly
 to  other  countries,

 I  am  sure,  other  countries  will  be  happy
 to  have  it  even  at  a  premium  price.  But
 please  don’t  dump  it  on  our  country,  By
 doing  so,  you  are  killing  your  own  cotton
 growers  because  they  will  never  gel  a  fair
 price  for  cotton.  You  are  killing  the
 cotton  industry,

 The  handloom  weavers  and  yarn  pro-
 ducers  also  want  fine  and  super-fine  cotton.
 They  cannot  get  that  yarn.  Their  sarees
 cannot  complete  with  Khatau  sarees.  They
 do  not  get  market  for  it.  About  2  crores
 of  people  who  live  on  handlooms  are
 today  suffcring  and  dying  on  account  oi
 this.  So,  a  comprehensive  textiles  policy
 and  also  jute  policy  will  have  to  be  framed
 The  same  trouble  is  with  jute  growers.

 In  fact,  in  the  world  today,  if  we  had
 a  little  more  bold  and  progressive  policy
 not  in  favour  of  big  magnets  but  in:
 favour  of  the  grower,  I  am  sure,  even
 today  jute  could  give  us  much  better
 foreign  earnings  and  a  better  price  to  the
 grower.  He  will  grow  better  jute  and
 grow  more.  But,  unfortunately,  even
 within  the  country,  we  seem  to  be  help-.
 less  before  the  vested  interests.
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 l  really  do  not  understand  what  is  wrong
 in  our  whole  economic  thinking.  Even  if
 the  basic,  elementary,  planaed  growth  is
 to  be  brought  about,  I  think,  a  Resulution
 like  this  ought  to  be  accepted  without  any
 debate.  They  should  have  come  forward
 themselves  saying,  “Here  are  the  basic
 principles  of  this  Resolution.  We  will  give
 this  protection.”  But  this  is  a
 principles  of  this  Resolution.  We  will  give
 convention  is  that  whenever  it  comes
 from  a  Private  Member  and,  particularly,
 from  the  same  party,  the  Minister’s  reply
 will  be,  “Well,  there  are  these  things  or
 those  things;  these  considerations  or  other
 considerations”,  and,  ultimately,  he  will
 request  the  hon.  Member  to  withdraw  his
 Resolution.  This  is  what  will  happen.
 We  know  that.

 In  the  end,  I  would  again  request  the
 hon,  Minister  that  it  is  high  time  in  this
 country—I  am  sure,  he  will  agree  with
 me—we  apply  our  minds  seriously  to  this
 whole  question  of  our  policy  relating  to
 balanced  growth  of  regions  and  to  basic
 needs  of  life.  the  basic  consumer  १0003,
 and  formulate  our  policy  accordingly.  If
 vou  do  this,  I  am  sure  you  will  be  able  to
 achic.c  something  in  your  tenure.

 *OR.  SARADISH  ROY  (Bolpur):  Mr.
 Chairman,  Sir,  while  extending  a  general
 support  to  the  resolution  T  would  like  to
 Point  out  that  non-equalisation  of  freight
 charges  is  not  the  only  reason  which  has
 impeded  the  industrial  growth  of  the
 States  in  the  eastern  regon  of  the  country.
 We  strongly  feel  Sir,  that  industrial  back-
 wardness  of  the  eastern  regions  snd  also
 those  in  other  regions  of  the  country  have
 been  caused  owing  to  the  economic  policy
 of  the  Government  which  takes  better  care
 of  the  producers  rather  than  the  workers.
 It  is  because  of  this  defective  policy  that
 many  of  the  States  in  the  country  continue
 to  remain  industrially  backward.  Not
 only  this  Sir,  the  continued  pursuance  of
 this  policy  has  led  to  the  closure  of  many
 factories  in  the  different  parts  of  the  coun-
 try  too.  While  saying  so,  it  cannot  be
 dened  by  any  one  here  that  non-equalisa-
 tion  of  freight  charges  has  been  one  of
 the  main  contributing  factors  which  has
 slowed  down  the  pace  of  the  industrial
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 growth  in  the  eastern  region.  The  hon.
 inemoer  Shri  Das  Chowdhry  nas  proved
 it  by  citing  many  facts  and  instances  while
 moving  the  motion  little  while  ago.  There
 cannot  be  two  different  opinions  that  the
 cost  of  production  of  cloth  produced  in
 the  mills  of  Calcutta  or  its  neighbourhood
 is  more  compared  to  the  cost  of  produc-
 tion  obtained  in  Maharashtra.  The  ob
 vious  reason  for  this  fact  is  that  the  cloth
 manufacturers  of  the  eastern  region  have
 to  pay  higher  freight  charges  for  cotton
 which  they  have  to  procure  from  the
 States  in  the  North  or  in  the  West.  A
 glance  through  the  statistics  of  the  wages
 earned  by  the  cotton  textile  workers  all
 Over  India  some  ten  years  ago  wiil  revcui
 that  a  textile  worker  in  West  Bengal  was
 paid  much  less  than  his  counterpart  in
 Maharashtra.  But  even  during  0950  days
 the  mill  owners  had  to  keep  the  prices  of
 cloth  low  in  order  to  compete  with  tne
 textile  manufacturers  of  Maharashtra  and
 this  they  used  to  do  by  paying  less  to  the
 workers.  In  this  way,  Sir,  the  workers
 were  defrauded  continuously  over  4  very
 long  period.  The  situation  gradually  de-
 teriorated  and  it  was  no  longer  possible
 for  the  mill  owners  to  keep  cheating  the
 workers  and  their  margin  of  profit  gradu-
 ally  fell  and  a  time  came  when  many  of
 the  cotton  textile  mills  of  West  Bengal
 were  closed  down,  because  they  could  not
 compete  with  the  producers  in  other  States.
 Therefore,  a  time  has  definitely  come  wheu
 the  Government  will  have  to  considei
 very  seriously  the  different  factors  that
 are  leading  to  the  closures  of  mills  and  in
 this  context  a  demand  of  the  eastern
 region  for  a  freight  equalisation  of  cotton
 is  a  very  legitimate  one  and  should  be
 conceded  by  the  Government  without  any
 further  delay.  I  would  now  like  to  take
 up  the  second  part  of  the  resolutio::  which
 is  indeed  very  important.  It  has  been
 suggested  that  Government  should  give
 subsidy  on  those  items  which  are  manufac-
 tured  for  export  and  in  turn  help  us  to
 earn  foreign  exchange  for  the  country.
 From  our  experience  in  West  Bengal  we
 have  found  that  last  ycar  the  Government
 had  given  subsidy  on  the  export  of  jute
 goods.  This  had  only  helped  the  jute  mill

 “The  original  speech  was  delivered  in  Bengali.
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 owners  to  inflate  their  profit  and  the  culti-
 vators  who  had  grown  jute  remained
 completely  out  of  the  purview  of  the
 benefit  of  the  remission  given  in  excise
 duty.  The  Government  then  fixed  the  jute
 price  but  the  Jute  Corporation  did  not
 act  in  time  and  they  did  not  come  for-
 ward  to  purchase  jute  from  the  cultiva-
 tors  at  a  remunerative  price  or  at  a  price
 fixed  by  them.  As  a  result  of  this  apathe-
 tic  attitude  of  the  Government  the  jute
 growers  were  exposed  to  complete  help-
 lessness  and  when  they  started  making
 distress  sale  and  the  prices  te'l  to  Rs.  35
 to  40  per  maund  then  only  the  Jute  Cor-
 poration  stepped  in  to  make  some
 purchase  and  the  rest  was  purchased  by
 the  smal!  owners  who  reaped  huge  profits
 at  the  cost  of  the  cultivators  miseries.
 The  cultivators  were  completely  chcated
 because  they  had  made  a  good  harvest
 but  their  produce  could  not  bring  good
 returns  because  of  the  class  character  of
 the  Government  which  always  upheld  the
 interest  of  the  millowners  and  paid  lip
 service  to  the  cultivators.  During  the
 discussion  on  the  calling  attention  motion
 we  have  heard  from  members  this
 morning  how  the  Tripura  jute  growers
 are  compelled  to  sell  jute  at  Rs.  5  per
 maund  and  the  Jute  Corporation  has
 not  yet  appointed  its  own  agents  to  buy
 directly  from  the  cultivators.  Therefore,

 Sir,  I  feel  that  we  have  to  evolve  a  pro-
 cedure  to  ensure  that  the  benefits  of  subsidy
 is  net  entirely  usurped  by  the  millowners
 as  at  present  but  the  benefit  must  direct-
 ly  go  to  the  cultivators  as  without  it  they
 can  never  be  enthused  to  produce  more.
 If  the  production  of  jute  falls  it  will  no
 doubt  affect  the  industry  and  the  indus-
 trial  growth  of  the  country,  The  situation
 with  regard  to  tea  is  equally  unhappy.
 We  discussed  in  the  morning  how  owing
 to  communication  disruption  tea  is  not
 being  exported  from  Tripura.  Many
 millowners  have  closed  down  their
 factories  because  their  margin  of  profit
 has  falien  but  the  workers  are  the  worst
 victim  who  have  lost  theiy  jobs.  There-
 fore  while  extending  our  general  support
 to  the  resolution  and  supporting  the  plea
 for  freight  equalisation  on  cotton  we
 must  emphasise  that  the  Government's
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 policy  should  be  so  oriented  that  the
 industrialists  do  not  corner  the  benefix  of
 the  Government’s  move  of  concession  fos
 development  purposes  and  fatten  their
 profits.  Therefore,  with  regard  to  the
 second  portion  of  the  resolution  namely
 lo  give  subsidy  tu  export  items  i:  is  our
 view  that  it  should  not  be  allowed  to  be
 exploited  by  the  millowners  in  their  own
 interests,  Sir,  very  recently  the  jute  mill
 workers  in  West  Bengal  had  gone  on
 strike.  The  call  for  strike  was  given  not
 only  by  the  leftists  party  but  it  had  the
 support  of  the  labour  wing  of  the  Con.
 gress  namely  INTUC.  The  main  demand
 of  the  workers  was  that  the  Government
 should  nationalise  the  industry,  which  is
 earning  a  lot  of  foreign  exchange  for  this
 country  but  the  millowners  are  appro-
 priating  to  themselves  a  great  share  of  the
 profit.  Likewise  Sir,  it  is  also  our  view
 that  the  tea  industry  which  also  earns
 substantial  foreign  exchange  for  the
 country  should  also  be  _  nationalised.
 We  can  assure  the  Government  that  even
 after  nationalisation  there  will  be  no  re-
 duction  in  the  foreign  exchange  earned
 by  these  two  industries.  With  these  words,
 Sir,  J  conclude  my  speech.
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 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA):
 Mr.  Chairman,  Sir,  the  Resolution  is  very
 significant  and  touches  upon  some  very
 vital  issues  of  the  national  economy  and
 therefore  it  has  to  be  considered  very
 carefully  and  taking  into  account  various
 angles  concerning  different  regions,  differ-
 ent  commodities  and  different  levels  of
 the  raw  materials  (primary  and  secondary),

 Sir,  before  I  go  into  the  details  of  these
 things  I  thought  I  should  mention  some
 of  the  well-known  practices  of  the  Gov-
 ernment  bearing  on  this  problem.  Already
 the  Railways  follow  a  sort  of  telescopic
 rate  in  the  matter  of  freight.  The  ques-
 tion  is  not  one  of  a  particular  commodity,
 or  of  a  particular  area,  or  region  or  pro-
 vince.  So,  it  should  be  taken  from  the
 all-India  point  of  view.  If  for  the  deve-
 lopment  of  the  country  as  a  whole  some
 sort  of  distribution  or  re-distribution  of
 the  existing  pattern  of  distribution  is
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 called  for,  we  shall  not  hesitate  to  look
 into  the  matter.  But  since  the  question
 is  very  complicated  and  intricate,  having
 different  facets,  we  cannot  come  to  a
 hasty  conclusion  or  a  very  quick  decision
 on  the  matter.

 The  first  point  that  we  must  bear  in
 mind  is  that  freight  is  only  one  among
 many  other  factors  of  production,  and
 even  in  one  particular  factor  of  produc-
 tion,  it  is  not  a  whole  factor,  but  it  is
 part  of  a  factor,  that  is,  at  what  price  a
 particular  raw  material  is  available  at
 the  production  site.  So,  freight  has  a  very
 important  bearing,  no  doubt,  on  produc-
 tion.  through  one  particular  factor,
 namely  the  price  of  the  raw  materials,
 but  there  also.  it  is  a  part  of  the  factor
 and  not  the  whole  of  it.

 Secondly,  it  has  to  be  borne  in  mind
 that  price  depends  not  only  upon  the
 transport  itself  but  on  what  type  of  trans-
 port  we  use.  Sometimes,  we  have  to  usz
 in  some  areas  road  transport,  and  in  some
 areas  we  have  to  depend  upon  railway
 transport,  and  the  types  of  railway  such
 aS  metre  gauge,  broad  gauge  etc.  make  a
 lot  of  distinction  in  the  freight  structure
 Also,  in  regard  to  the  nature  of  the  com-
 modities,  some  high-valued  raw  materials
 are  preferred  by  the  produccrs  to  be  trans-
 ported  by  road  rather  than  by  railway,  So,
 even  the  freight  factor  has  to  te  studied
 together  with  the  type  of  transport  that
 we  use  for  moving  this  sort  of  raw
 materials.

 For  example,  in  the  case  of  eastern
 India,  unlike  some  other  areas  of  India,
 the  railway  is  used  mainly,  and  perhaps
 there  the  problem  of  railway  transport
 bottleneck  is  more  acute  than  it  is  else-
 where.  The  question  of  freight  equalisa-
 tion  has  been  mooted  by  some  eastern
 States  and  some  southern  States.  A  com-
 mittee  was  formed  at  the  time  of  my  pre-
 decessor  in  this  Ministry,  when  it  was
 named  the  Ministry  of  Foreign  Trade.

 “OC  oneetitiws  G5  Fale  isto  ads  £  cr,
 Called  for  the  comments  and  opinions  of
 the  different  State  Governmems  and  the
 Concerned  interests  and  many  of  them
 have  submitted  their  views  before  the
 committee,
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 One  of  the  objects  underlying  the  de-
 mand  for  freight  equalisation  is  very
 understandable,  and  it  has  been  made  very
 clear  by  the  hon,  Members  who  spoke  on
 the  resolution,  namely  how  to  remove,  or
 if  that  is  not  possible,  minimise  regional
 imbalance,  imbalance  defined  in  terms  of
 cconomic  and  iadustrial  growth.  Also,
 perhaps  they  have  in  mind  the  problem  re-
 sulting  from  concentration  of  industries
 in  particular  localities.  These  are  very
 understandable  aims  underlying  the  reso-
 lution,  But,  as  you  know,  to  remove  this
 problem  and  to  do  away  with  this  prob-
 lem,  freight  casualisation,  though  impor-
 tant,  is  helpful  only  marginally  or  peripher-
 ally.  Government  is  already  seized  of  the
 mattcr  and  it  is  through  some  credit  faci-
 lities  made  available  to  the  backward
 areas  at  cheaper  rates  that  it  is  trying  to
 partially  mitigate  the  hardship  of  the
 people  of  the  backward  areas  concerned
 and  to  promote  industrial  growth  in  those
 areas.  It  is  well  known  that  one  of  the
 industrial  policies  of  the  Government  is
 to  make  relaxation  of  some  other  provi-
 sions  regarding  licence  for  those  reople
 or  industrialists  who  want  to  come  to  the
 backward  areas  to  open  industri2s.  It  is
 through  relaxation  or  redefinitions  of  the
 industrial  licensing  method  and  also  by
 easy  credit  facilities  that  regional  im-
 balances  and  similar  problems  can  be
 effectively  tackled.

 When  I  say  this,  I  do  not  mean  to  say
 that  there  is  no  point  underlying  the  de-
 mand  of  freight  equalisation.  In  faci,  we
 in  the  Ministry  looked  into  the  problem
 in  depth  and  detail.  A  committee  went
 into  it  and  we  found  that  this  mcthod
 followed  in  our  country,  that  is,  the
 method  of  freight  equalisation  in  respect
 of  some  basic  raw  materials  like  coal
 and  steel  are  not  followed  in  some  other
 countries,  We  looked  into  countries
 like  the  USA,  -UK,  USSR  and  also
 China.  We  obtained  information  through
 our  embassies  and  tried  to  see  how  they
 follow  or  do  not  follow  the  principle  of
 freight  equalisation.  Our  intention  was
 to  see  how  in  the  socialist  mode  of  pro-
 duction  and  also  in  the  capitalist  mode
 of  production,  also  how  in  a  developing
 economy  and  also  in  a  developed  eco-
 nomy,  the  freight  structure  is  allowed
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 to  enter  into  the  cost  of  production  in
 what  manner  and  what  weightage  is
 given  to  it,  We  have  obtained  informa:
 tion  which  suggests  that  there  is  no
 freight  equalisation  either  in  the  USA
 or  the  USSR  or  China  or  Brazil.

 So  we  have  looked  into  the  produc-
 ‘tion  structure  of  developing  and  deve-
 joped,  capitalist  and  socialist  economies,
 and  we  tried  to  ascertain  how  they
 tackled  the  problem.  So  far  the  infor-
 mation  made  available  to  us  suggests
 that  they  do  not  follow  this  freight
 equalisation  method.  We  looked  into
 why  they  do  not  follow,  what  was  the
 rationale  behind  following  it,  how  they
 do  it  and  so  on.  It  may  be  that  some
 of  them  give  locational  advantages  of
 raw  materials,  both  basic  and  non-
 basic,  and  then  bring  about  a  sort  of
 freight  parity  in  and  through  a  common
 subsidy  fund.  There  can  be  a  common
 subsidy  fund  making  good  the  freight
 differential.  This  is  possible.  But  since
 jt  is  stil  ६  booltticab  v.tter,,  |  cannot
 express  a  categorical  opinion  on_  this
 very  delicate  and  important  subject.  But
 it  is  really  intriguing  why  those  econo-
 mies,  diverse  types  of  economies,  with
 different  levels  of  development  do  not
 follow  this  method,  how  they  tackle  the
 problems  and  issues  resulting  therefrom.
 I  have  conjectured  about  doing  away
 with  the  freight  differential  in  terms  of  a
 subsidy  from  a  common  pool  but  since
 I  do  not  know  at  this  moment  I  do  not
 like  to  go  into  the  depth  of  the  matter.

 But  so  far  as  our  thinking  is  concern-
 ed,  it  has  been  made  abundantly  clear  in
 the  view  of  Shri  Krishnamachari,  who
 ‘was  referred  to  by  Mr.  Daschowdhury,
 that  coal  and  iron  have  been  treated  on
 a  different  footing  from  which  oilseeds
 and  cotton  and  jute  are  being  treated,
 tecause  of  the  reason  that  they  are  pri-
 ‘mary  raw  materials.  So,  to  the  ques-
 tion  why  freight  equalisation  has  been
 extended  to  coal  and  iron  and  has  not
 been  extended  in  the  case  of  jute  and
 cotton,  the  answer  obviously,  as  has  been
 given  clearly  on  the  floor  of  the  House,

 is  that  they  are  two  different  types  of
 Taw  materials,  basic  raw  materials  and
 the  non-basic  raw  materials.
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 Now,  about  the  economy  of  the  non-
 basic  raw  materials,  how  far  we  should
 go  into  the  defence  of  this,  I  am  not
 quite  clear,  because  the  weightage  of  raw
 materials  in  the  case  of  basic  and  also  in
 the  case  of  non-basic  has  to  be  gone
 into.  The  comparative  economies  of  all
 non-basic  raw  materials...

 SHRI  VASANT  SATHE:  What  have
 you  to  say  about  cement  which  js  the
 basic  raw  material  for  building;  jute
 which  is  the  basic  raw  material  for  jute
 clothings,  or  cotton  which  is  the  _  basic
 raw  material  for  cotton  cloth?  How  do
 you  differentiate  between  the  basic  and
 non-basic  raw  materials  in  this  matter?

 SHRI  8,  K.  DASCHOWDHURY:  It
 is  a  philosophical  proposition.

 PROF.  D.  P.  CHATTOPADHYAYA:
 It  is  very  much  of  an  economic  and
 commercial  proposition,  but  if  my
 friend  likes  he  may  philosophise  on  it.

 SHRI  8.  K.  DASCHOWDHURY:  I
 deny  that.

 PROF.  D.  P.  CHATTOPADHYAYA:
 I  was  saying  that  the  relative  economies
 of  the  basic  and  non-basic  raw  materials
 have  to  be  taken  into  account.  Also,  in
 that  context,  the  wage  structure  of  the
 places  in  question  has  also  to  be  taken
 into  account,  As  you  know,  the  wage
 structure  varies.  Our  studies  reveal  that
 because  of  the  low  wage  structure  in
 eastern  India  they  have  some  advantage.
 The  wage  being  a  factor  of  production,
 since  they  enjoy  some  wage  advantuge,
 by  that  factor  of  advantage  the  freight
 disadvantage  is  ,practically  _  neutralised.
 I  say  it  as  a  matter  of  fact  but  I  do  not
 approve  of  it  as  a  matter  of  principle.

 SHRI  B.  K.  DASCHOWDHURY:  It
 is  a  shameful  argument.  (Interruptions)

 MR.  CHAIRMAN:
 proceed.

 PROF,  D.  P.  CHATTOPADHYAYA:
 I  do  not  approve  of  it.  I  say  it  is  a
 matter  of  fact,  but  I  do  not  approve  of
 it  as  a  matter  of  principle.

 Please  let  him
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 DR.  SARADISH  ROY:  In  some  in-
 dustries,  the  wage  structure  in  the  east-
 ern  region  is  higher  than  that  in  the
 western  region.

 PROF.  D.  P.  CHATTOPADHYAYA:
 व्‌  say  that  because  of  the  low  wages  in
 eastern  India....

 DR.  SARADISH  ROY:  I  said  that  in
 tome  industries  in  the  eastern  region,  the
 wages  are  higher  than  in  the  western  re-
 gion.

 PROF,  D.  P.  CHATTOPADHYAY ४:
 That  is  what  I  am  telling  you.  As  a
 matter  of  fact  it  is  true  but  as  a  matter  of
 principle  one  cannot  approve  of  it.  So,
 this  argument  of  wage  structure  advant-
 age  from  the  producers’  point  of  view,
 the  industrialists’  point  of  view,  is  a  fac-
 tor  to  be  reckoned  with  but  not  a  factor
 on  which  the  principles  or  the  policies  of
 the  Government  should  be  based.

 SHRI  8.  K.  DASCHOWDHURY:
 What  is  the  Government’s  policy?

 PROF.  D.  P.  CHATTOPADHYAYA:
 He  has  raised  many  issues.  He  spoke  for
 45  minutes,  ably  supplemented  by  a  very
 able  speaker,  Mr.  Vasant  Sathe,  So,
 they  have  raised  a  lot  of  issues,  a  wide
 spectrum,  touching  upon  so  many  aspects.
 I  am  touching  only  a  few  of  them  which
 have  been  taken  into  account  in  taking  a
 final  decision.  I  have  already  said  that
 freight  equalisation  either  in  the  case  of
 basic  raw  materials  or  non-basic  raw
 materials  is  nowhere  in  the  world.  Why?
 A  partial  answer  is  available  with  us  be-
 cause  it  is  basic.  There  is  a  no  man’s
 area  between  baSic  and  non-basic,

 SHRI  VASANT  SATHE:  As  far  as  the
 Socialist  world  is  concerned,  this  problem
 does  not  arise  in  their  economy  because
 aN  prices  and  costs  are  controlled.  Don’t
 take  any  analogy  from  the  socialist  world.
 Take  the  analogy  from  the  non-socialist
 world.

 SHRI  8.  K.  DASCHOWDHURY:  In
 1966,  the  then  Minister,  Shri  T.  T.
 Krishnamachari  took  a  decision  thinking
 that  iron  is  a  primary  raw  material.  T
 would  like  to  know  in  view  of  this
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 whether  cotton  is  also  a  primary  or  basic’
 raw  material  for  the  weaving  industry
 and  spinning  industry?

 PROF.  9.  P.  CHATTOPADHY AYA:
 It  is  non-basic.  Even  then  I  would  not
 say  that  the  question  of  freight  equalisa-
 tion  has  no  relevance.  Before  I  say  it,
 I  have  to  study  it  further  in  depth.

 Other  points  have  been  made  that  we
 are  giving  a  very  heavy  cash  subsidy.  lo
 fact,  in  the  case  of  textiles,  originally  we
 used  to  give  5  per  cent  cash  subsidy.  We
 have  brought  it  down  to  5  per  cent.

 It  has  been  said  that  the  jute  growers
 have  not  got  a  fair  price.  It  is  partly
 true,  but  only  partly.  Let  it  be  made
 absolutely  clear  that  never  before  jute
 growers—I  repeat,  never  before  jute
 growers  got  more  than  the  price  which
 they  got  this  year,  This  is  a  bumper
 crop  year.  80  lakhs  of  bales  have  been
 produced  this  year.  If  the  hon,  Member
 takes  the  trouble  to  look  into  the  quan-
 tity  of  production  and  the  prices  fetched
 in  the  earlier  years,  he  will  see  and  even
 the  grower  friends  will  corroborate  that
 at  this  high  level  of  production  never
 before  the  growers  got  more  than  whet
 they  are  getting  this  year.  We  promised
 to  give  them  Rs.  58  per  maund  Calcutta
 landed  Assam  bottom  varieties.  They
 got  between  Rs.  54  and  56.  It  is  true  in
 some  cases  they  did  not  get  the  prices
 and  the  stockists  got  it.  That  is  why  I
 said.  it  is  partly  true,  Discounting  these
 difficulties,  I  think  it  would  be  unfair,
 incorrect  and  inconsistent  with  facts  to  say
 that  they  have  been  deprived  of  what
 they  have  been  getting  all  these  yeurs.
 This  is  the  best  price  in  a  bumper  year.
 I  am  not  quite  happy;  I  want  they  should
 get  more.

 DR.  SARDISH  ROY:  Is  it  a  fact  that
 West  Bengal  Government  has  complain-
 ed  that  producers  are  not  getting  the
 prices  fixed  by  the  Central  Government?

 PROF.  D.  P.  CHATTOPADHYAYA:
 I  have  submitted  my  facts  before  you
 with  a  sense  of  responsibility.  If  there



 283  Res.  re.  Freight

 (Prof.  0.  P,  Chattopadhyaya]
 are  other  facts  to  show  that  I  am  wrong,
 I  am  ready  to  check  up  those  facts  from
 whatever  quarter  it  comes.

 It  was  said  that  the  cotton  growers  are
 not  getting  a  fair  price,  The  idea  that
 monopoly  purchase  is  the  best  possible
 policy  to  ensure  or  give  the  best  price  to
 the  grower  is  not  necessarily  correct.  I
 mention  this  particularly  to  those  friends
 who  always  say  “go  in  for  monopoly
 purchase  of  jute’.  The  analogy  of  the
 monopoly  purchase  of  jute,  we  tried  in
 the  case  of  cotton  in  Maharashtra  but
 we  found  that  the  cotton  growers  are
 not  getting  a  fair  price.

 SHRI  VASANT  SATHE:  That  is  be-
 cause  you  followed  that  policy  only  for
 one  State  and  not  for  the  whole  country.

 PROF.  D.  P.  CHATTOPADHYAYA:
 Because  of  that,  we  have  revised  our
 cotton  purchase  policy  and  we  asked  the
 Cotton  Corporation  of  India  to  go  and
 purchase,  looking  at  the  market  price,
 and  not  hesitate  to  purchase  simply
 becaus:  the  purchase  price  is  rather  high
 or  low  in  some  parts  of  the  State.  They
 have  now  come  to  a  decision  of  purchus-
 ing,  and  not  necessarily  from  the  com-
 mercial  point  of  view,  waiting  for  a
 better  time  and  allowing  meanwhile  the
 prices  to  crash  down,  thus  harming  the
 interests  of  the  grower.  We  are  taking
 care  of  that,  This  instruction  hag  been
 issued  recently.

 SHRI  VASANT  SATHE:  It  is  half-
 hearted.

 PROF.  D.  P.  CHATTOPADHYAYA:
 About  the  cash  assistance  scheme  there
 is  a  wide-spread  misunderstanding.  The
 scheme  for  the  grant  of  cash  compensa-
 tory  support  against  export  was  formu-
 lated  to  neutralise  or  reduce  the  gap  cre-
 ated  by  lower  f.0.b.  realisation  compared
 to  cost  of  production  of  the  product  cx-
 ported,  because  of  various  reasons  as
 lack  of  economy  of  scale,  non-refundable
 state  of  local  taxes  etc,  and  neutralisation
 of  those  advantages  inherent  in  the  pre-
 sent  stage  of  our  economy.  On  this
 principle,  the  facility  of  cash  compensa-
 tory  support  has  been  allowed  to  exports
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 of  industrial  and  non-traditional  products
 to  make  our  goods  competitive  in  the
 international  markets.  So,  it  is  not  given
 necessarily  on  all  occasions  and  as  a
 matter  of  doles.  Even  where  we  give  it,
 we  review  it,  as  we  have  revised  in  the
 case  of  cotton  textiles;  because  we  find
 that  it  is  not  necessary  any  more  in  the
 case  of  cotton  textiles,  we  have  brought
 it  down.

 Before  I  conclude,  I  would  like  to  re-
 peat  what  I  have  already  said.  The  Re-
 solution  has  a  point  in  it,  has  a  merit  in
 it.  But  since  it  is  an  intricate  and  com-
 prehensive  question.  we  have  to  go  decp
 into  it  and  without  going  into  it  we  can-
 not  take  a  decision  on  a  very  far-reach-
 ing  problem  touching  upon  the  national
 economy  as  a  whole.

 We  are  glad  to  inform  the  hon.
 Members  that  this  problem  has  been
 taken  up  by  the  Planning  Commission  as
 well.  In  the  Fifth  Plan  document  they
 have  admitted  that  the  policy  of  equalis-
 ing  the  prices  of  important  commodities
 such  as  stcel.  cement  and  fertilizers
 throughout  the  country  should  be  re-
 viewed  from  the  point  of  view  of  ensur-
 ing  appropriate  locational  choice,  So,
 the  fact  that  a  highly  professional  and
 authoritative  body  like  the  Planning  Com-
 mission  speaks  for  the  necessity  of  re-
 viewing  the  policy  is  indicative  of  the
 merit  of  the  Resolution  very  persuasive-
 ly  argued  by  my  two  eminent  friends  on
 the  floor  of  the  House.  But,  in  view  of
 the  fact  that  the  Commerce  Ministry,  in-
 consultation  with  the  Planning  Commis-
 sion,  is  studying  the  problem  and  sort-
 ing  out  the  implications  and  obtaining
 information  pertaining  to  the  issue....

 SHRI  VASANT  SATHE:  Before  he
 concludes,  would  he  say  something  about
 the  import  policy  on  long  staple  cotton
 on  which  you  are  spending  Rs,  00°
 crores?

 PROF.  D.  P.  CHATTOPADHYAYA:
 We  have  reviewed  the  policy.  Our  policy
 is  to  gradually  decrease  our  dependence:
 on  the  imported  cottton  aad  also  en-
 courage  the  local  cotton  growers,
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 in  view  of  the  fact  that  we  are  selzed
 of  the  problem,  the  Planning  Commission
 is  also  lJooking  into  the  problem  «ud
 since  the  study  is  inadequate  tu  take  a
 resolution,  I  would  ask  my  hon.  friend,
 Mr,  Daschowdhury,  to  withdraw  the
 Resolution.  I  assure  him  that  we  will
 look  into  it  and  take  a  suitable  decision
 as  early  as  possible  on  the  matter.

 MR.  CHAIRMAN:  ‘Shri  8.  K.  Das-
 chowdhury  to  reply.

 You  have  spoken  for  a  jong  time.  You
 finish  in  2-3  minutes.

 SHRI  8,  K.  DASCHOWDHURY:  Sir,
 I  think,  the  Private  Members’  Business
 will  continue  upto  5.I5  P.M.  because  it
 actually  started  at  3.I5  P.M.

 MR.  CHAIRMAN:  No  please.  There
 is  a  Discussion  under  Rule  93  to  be
 taken  up  at  5  P.M.  You  have  already
 spoken  for  about  45  minutes  while  mov-
 ing  the  Resolution.  So  please  finish  in

 apd  minutes.
 *  SHRI  B.  K.  DASCHOWDHURY:  Not
 2-3  minutes;  I  will  require  at  least  0
 minutes.

 Sir,  at  the  end,  the  hon.  Minister  made
 an  appeal  to  me  to  withdraw  the  Resolu-
 tion  though  in  spirit  he  accepted  that  all
 matters  contained  in  the  Resolution  are
 under  serious  review  of  the  Government
 of  India.

 I  cannot  understand  the  policy  behind
 it.  At  one  time,  he  was  appealing  to
 me  to  withdraw  the  Resolution  and  at
 another  time,  he  was  saying  that  they
 appreciate  all  these  difficulties;  that  the
 Planning  Commission,  the  highest  pleno-
 ing  body,  are  seized  of  the  matter  and
 that  the  Government  will  take  a  decision
 as  early  as  possible.

 The  Resolution  has  not  said  in  what
 Manner  the  ‘Freight  Equalisation’  has  to
 be  done.  It  simply  says  that  in  principle it  should  have  been  accepted.  It  would
 bave  been  better  if  the  hon.  Minister  had
 accepted  it  if,  as  he  said,  the  spirit  of
 (se  Resolution  was  in  the  thinking  of  the
 2594  4,9.—0.
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 Government  and  of  the  Planning  Com-
 mission  as  well.

 Certain  observations  were  made  by  the
 hon.  Minister.  I  cannot  make  a  proper

 feply  to  that  within  the  limited  time  at
 my  disposal.  As  a  philosopher,  he  posed
 a  problem  and  said  all  these  things  philo-
 sophically  intermingled  with  political
 diplomacy.  He  started  by  saying  that
 iron  and  steel  being  the  primary  material.
 it  was  necessary  at  that  time  to  have  a
 ‘Freight  Equalisation’  for  the  better
 development  or  for  the  balanced  deve-
 lopment  of  the  regions.  But  he  missed
 the  point  that  cotton,  oilseeds  and  jute
 which  are  to  be  taken  from  the  eastern
 tegion  to  the  western  and  northern  re-
 gions  are  also  equally  primary  and  basic
 materials  for  industrial  development.  |
 am  sorry  to  hear  the  reply  of  the  hon.
 Minister.  He  has  not  explained  that.  It
 would  have  been  happier  on  my  part,  it
 would  have  been  very  much  appreciative
 on  my  part,  to  give  credit  to  the  hon.
 Minister  if  he  had  accepted  that  propusi-
 tion,  very  clearly,  that  that  ought  to  have
 been  done  in  956  itself  when  the  theory
 of  ‘Freight  Equalisation’  had  been  accept-
 ed  for  certain  basic  raw  materials  for  a
 balanced  development  in  different  parts
 of  the  regions  of  the  country.  It  ought
 to  have  been  better.  But  instead  of  that,
 he  mixed  up  everything  and  gave  a  reply
 in  terms  of  political  philosophy  mixed
 with  political  diplomacy  saying  that  these
 are  two  different  things.

 Basicaly,  these  two  things  are  quite  the
 same  and  they  stand  on  the  same  footing.
 If  one  is  to  be  accepted  as  the  basic  or
 primary  raw  material,  then  cotton,  oil-
 seeds  and  jute  are  to  be  accepted  on  the
 same  footing.

 Then,  the  hon.  Minister  said  about  the
 question  of  telescopic  freight  rate  system
 introduced  by  the  railways.  That  is  quite
 true.  But  the  railways  is  nothing  but  a
 Department  of  the  Government  of  India.
 If  it  is  possible  on  the  part  of  railways,
 in  consultation  with  the  Government,  to
 accept  the  system  of  telescopic  freight
 rate,  that  is,  the  longer  the  distance,  the
 lesser  will  be  the  freight  rate.  Why  was
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 it  not  possible  to  adopt  the  same  equali-
 sation  of  freight  system,  as  my  learned
 friend  says,  for  these  basic  raw  materials
 or  the  primary  raw  materials  in  the
 terms  of  the  hon.  Minister,  like  cotton
 and  oil  seeds?  Who  is  responsible  for
 that?  The  Government  must  have  to  face
 the  responsibility,  must  come  prepared
 before  this  august  House  telling  frankly,
 ‘In  the  past  we  have  committed  mistakes’.
 There  is  no  other  way.

 The  hon.  Minister  also  said  that  for
 the  development  of  industries,  the  wage
 structure  in  the  eastern  region  should
 undergo  a  change.  I  know  the  wage
 Structure  in  the  eastern  region  is  very  low.
 Even  the  erstwhile  British  employers
 would  have  been  ashamed  of  saying  that
 the  wage  structure  in  the  castern  region
 is  too  low  for  the  balanced  development
 of  industries......  lf

 PROF.  PD.  P.  CHATTOPADHYAYA:
 He  is  unnecessarily  making  this.  I  have
 said  it  very  clearly.  Please  do  not  drama-
 tise  an  ordinary  thing.

 SHRI  B,  K.  DASCHOWDHURY:  I
 know  the  hon.  Minister  is  justified.  He
 said  that  it  is  a  fact.  But  the  question
 here  is  that  it  is  not  enough  to  say  whe-
 ther  it  is  a  fact  or  not

 MR.  CHAIRMAN:  He  has  stated  a
 fact.

 SHRI  B.  K.  DASCHOWDHURY:  But
 I  put  it  to  him:  Ict  him  admit  and  say
 that  these  facts  would  be  rectified  at  the
 earliest  opportune  moment.

 PROF.  D.  P.  CHATTOPADHYAYA:
 That  is  what  I  said.

 SHRI  B.  K.  DASCHOWDHURY:  No.
 You  said  simply  that  these  are  the  facts
 and  these  are  the  factors,  you  have  not
 admitted  that  over  the  years  it  has  result-
 ed  in  a  serious  discrepancy  for  the  pro-
 per  development  in  the  different  regions
 of  the  country.  You  have  not  referred
 to  this  fact......

 PROF.  D.  P.  CHATTOPADHYAYA:
 That  is  why  I  am  looking  into  the  matter.
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 SHRI  B.  K,.  DASCHOWDHURY:  It  is
 no  question  of  looking  into  the  matter.
 So  long  what  did  you  do?  So  long  what
 did  this  Government  do?  These  matters,
 you  said  that  you  will  look  into.  We  are
 also  clamouring  to  remove  these  dis-
 paritics.  But,  with  regard  to  ‘the  process
 of  removing  these  disparities,  what  I  find
 is  that  the  Government  is  stil!  thinking
 and  thinking.  Here,  I  want  a  clear-cut
 assurance  from  the  Government  whether
 in  the  next  year’s  budget,  it  will  be  the
 declared  fiscal  policy  of  the  Government
 to  remove  all  sorts  of  disparitics  in  the
 wage  structures  and  sce  that  there  is  a
 common  wage  structure  throughout  the
 country.  In  the  Eastern  region,  including
 Bihar,  Assam,  West  Bengal,  Orissa  and
 all  these  places,  the  labourers  get  much
 lower  than  the  workers  in  other  areas....
 (Interruptions)  Also”  in  Kerala,  That
 should  not  be  tolerated  any  more.
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 About  jute  prices  I  appreciate  the  hoa.
 Minister’s  anxiety  that  he  has  got  a  great
 concern  for  the  jute-grower  and  he  said
 that  never  before  did  the  jute  growers  get
 such  a  high  price  as  this  year  and  he  said
 that  the  price  of  Assam  Bottom  was  to
 the  extent  of  Rs.  56-57  though  it  cannot
 be  actually  to  that  extent.  But  ‘he  misses
 one  point  in  between.  He  has  not  cal-
 culated  the  fare  deducted,  the  freight
 charges  deducted  because  the  price  he
 has  quoted  is  the  Calcutta  price......

 PROF  D.  P.  CHATTOPADHYAYA:  I
 have  said  that  it  is  Calcutta  landed  price.

 SHRI  B.  K.  DASCHOWDHURY:  But
 what  is  the  actual  price  received  by  the
 jute-grower?  It  is  much  less.  It  is  less  to
 the  extent  of  Rs.  27—30  per  maund,  Even
 if  it  is  Rs.  56  at  Calcutta  for  the  good
 variety  of  jutc,  it  is  Rs.  27—30  less  be-
 cause  you  have  to  take  the  transportation
 charges  the  jute-growers  have  to  pay...-

 PROF.  D.  P..  CHATTOPADHYAYA:
 It  will  be  only  Rs.  2  at  the  maximum.

 SHRI  B.  K;  DASCHOWDHURY:  So.
 they  are-  getting  much  less  than  the-pricc
 the  hon.  Minister.  has  quoted,
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 He  said  repeatedly  that  never  before
 did  the  jute  growers  get  that  price.  ]  will
 put  a  question  to  the  hon.  Minister,  Did
 ever  before  the  prices  of  essential  com-
 modities  that  the  jute  growers  have  to
 purchase  viz.,  rice,  wheat  and  other  essen-
 tial  items  rule  so  high?  Why  don’t  you
 give  the  same  compromise  on  the  prin-
 ciple’  of  parity?  If  you  accept  the  parity
 ratio,  when  their  prices  go  up  because  of
 higher  pay  and  increase  in  dearness  allow-
 ance  to  the  employees.  why  don't  you
 accept  the-same  principle  for  jute  also?
 If  the  prices  of  essential  commodities  go
 up  higher,  why  don’t  you  accept  the  fact
 that  prices  of  jute  should  also  go  up  so
 that  it  can  be  compensated?  You  have
 not  said  that.  It  is  most  unfair  to  the
 poor  jute  growers  who  are  giving  Rs.  250
 to  Rs.  300  worth  of  foreign  exchange  to
 this  Government.  In  recent  years  there
 have  been  heavy  demands  for  jute  pro-
 ducts,  The  demand  for  jute  products
 have  gone  up.  In  view  of  the  price  of
 petroleum  and  other  allied  products,  the
 prices  of  synthetics  have  gone  up.  You
 say,  because  of  the  world  market,  because
 of  the  international  competition,  it  is  not
 possible  to  give  more  price  because  we
 have  to  maintain  certain  standard  in  the
 world,  competitive,  as  you  are  calling  it.
 Why  are  you  giving  cash  subsidy  to  the
 extent  of  five  per  cent  for  cotton  and
 other  things?  Why  don’t  you  give  some
 subsidy  to  the  other  growers?  Is  it  enough
 simply  to  say,  we  must  maintain  this
 world  competitive  market  and  at  the
 same  time  we  must  ignore  the  claims  of
 the  poor  jute  growers?  I  appeal  to  you
 once  again  to  give  more  remuncrative
 Price  for  the  jute  growers,

 17  hrs.

 MR.  CHAIRMAN:  Please  conclude
 now.

 SHRI  8,  K.  DASCHOWDHURY:  I
 am  concluding.  I  would  simply  appeal  to
 him  at  the  last  minute,  at  the  last  mo-
 ment.  Since  all  these  matters  are  under
 the  consideration  of  the  Planning  Com-
 mission,  I  will  appeal  to  him  to  expedite
 this  process  of  consideration  because  we
 know  the  consideration  of  the  Govern-
 ment  moves  at  a  snail’s  pace.  It  should

 for  Certain  Commodities
 not  take  another  decade  or  so  to  finalise
 the  consideration.  I  would  only  appeal

 to  the  hon,  Minister  to  cxpcedite  this  pro-
 cess  before  the  Budget  session.  When  the
 Government  presents  the  next  Economic
 Survey  Report  for  ‘1973-74  or  1974-75,
 let  there  be  a  clear  assurance,  let  there  be
 aclear  note  given,  in  the  form  of  a
 Memorandum,  that  all  these  points  have
 been  considered,  not  only  the  question  of
 Price  equalisation,  but  also  the  question
 of  the  entire  subsidy,  how  it  is  to  be
 given,  how  we  arc  to  develop  the  interest
 of  the  jute-growers,  how  we  are  to  pay  a
 fairer  and  a  remuncrative  price  to  the
 jute-growers  and  also  for  the  tea  industry
 workers  to  develop.

 With  these  words,  with  deference  to  the
 wishes  of  the  hon.  Minister,  and  with  your
 permission,  Mr.  Chairman,  and  with  the
 permission  of  the  House,  I  beg  to.  with-
 draw  my  Resolution.

 MR.  CHAIRMAN:  Does  the  hon.
 Member  have  the  leave  of  the  House  to
 withdraw  his  Resolution?

 SOME  HON.  MEMBERS:  Yes.

 SHRI  B.  K.  DASCHOWDHURY:  I
 withdraw  my  Resolution.

 The  Resolution  was,  by  leave,  withdrawn.

 7.02  brs,

 RESOLUTION  RE.  NEED-BASED
 MINIMUM  WAGES  FOR  WORKERS

 MR.  CHAIRMAN;  We  will  now  take
 up  the  Resolution  to  be  moved  by  Dr.
 Saradish  Roy  regarding  need-based  mini-
 mum  wages  for  workers.  Dr,  Saradish
 Roy.

 DR.  SARADISH_  ROY  (Bolpur):  Sir,
 I  beg  to  move  the  following  Resolution:

 “This  House  expressed  its  grave  con-
 cern  at  the  falling  real  wages  of  the
 Indian  workers  consequent  to  the
 abnormal  rise  in  prices  of  —  essential
 commodities  and  failure  of  the  Govern-
 ment  to  grant  necd-based  minimum


